
C.A. NO. 455 OF POOl 

ORDER DATED Ol-1l2OO2. 

Ileerd the Applicant who is present in person 

and Sl--.ri S.R.atnaik, learned Additina1 Standing CCunsel 

appearing for the ResPondents/Railways. 

Applicant moved this Tribunal in the present 

Oriinal Application U/s.19 of the Administrative Triounals 

ct,1985 for a d1rction to the Respondents/Railways for 

payment of icave salary, provisional pensiOn, last month 

wages,transfr grant,ackage allowanccs,pp,CGEGIS,DA arrears, 

BOnus, gratuity and c.t.Ler terminal oenefits. Now it ha 	en 

intimated by Mr.i-atnaik, Learned Additional Stnc3inç 

counsel for he Reiiways(in presence of SLEi Keshao Chandra 

Mishra, the Applicant,who iS present in person in cOurt toda) 

chatall th ncnefits have already oeen released in favour 

of the Aplicant. Applicant also Submits that he has 

received Rs.l,3,GOO.üO in t- 1-'e meantime. I-IC is to get 

P.1,73,000/_ towards commuted value of pensinn;for which 

instructions has also been çivefl to the State 3ank of 

India. The Ap-plicant I'avinq received all the benefIts, 

tiete remains nothing to be adjudicated in this O.A. 

i'his O.A. is accordinoly disposed Of. It is for the 

Ap.l±cant to contact the •3ank authOLItjs and ret his 

commuted value of pension re1esed. 

Send CopieS of this OrdeL to all the RespOndents. 

Free copies of this order De given to the aplicant,whc is 

present in court tC)daj. Free co4cs of this Order oe also 

given to Shri S.R.patnaik, learned AdditiorIl 
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